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THE HIMACHAL PRADESH LEGISLATORS (MODIFICATION OF

Secrions :
1
- 2.
3.
4.

ALLOWANCES AND OTHER AMENITIES) ACT, 1979

ARRANGEMENT OF SECTIONS

Short title and commencement.

Amendment of the Salaries and Allowances of Ministers (Himachal

Pradesh) Act, 197[.

Amesendment of the Himachal Pradesh Legisiative Assembly Speaker's

and Defuty Speaker’s Salarjes Act, 1971, :

Amendment of the Himachal Pradesh Legislative Assembly. (Allow-
ances and Pension of Members) Act, 1971,

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATIéN OF

ALLOWANCES AND_OTH.ER AMENITIES) ACT, 1979

(Acr No. 9 of 1979)1

(Received the assent of the Governor, Himachal:Pradcsh. on the 9th May, -
1979, and was published in R.H.P. Extra , dated the 16th May, 1979 at pages

i 749-1751).

An Act to amend the laws relating to the grant of dﬂqwance} and other amenities
- to the Ministers, Speaker, Deputy Speaker and other members of the State

Legislaure.

It is heréby enacted by the Legislative Ass;mbly of the Himachal Pradesh
in the Thirticth Year of the Republic of India, as followsi— - '

1. Short title and commencement.—(1) This Act may be called the
Himachal Pradesh Legislators (Modification of Allowances and Other
- Amenities) Act, 1979. ~

(2) Tt shall come into force at once.

2. Amendment of the .Salaries. and. Allowances of Minjsters (EHimachal
Pradesh) Act, 1971.—In the Salaries and Allowances of Ministers (Himdchal
Pradesh) Act, 1971 (4 of 1971),— -

~(a) aftér the existing section. 5, the following, section 5-A along with its

- heading-shall be inser ted, namely =

“&.A, Free transit by railway.-~Each Minister shall be provided

with two free non-transferable first class passes, valid during
the term of His office, which shall entitle him and his spouse or
any other person accompanying him to look after and assist
him to travel at any time by any railway in India; provided
the aggregate distance so travelled in amy financial year on
these passes does not exceed twenty thousand kilometres:

Provided that if the journey is perforned by an air-conditioned
railway coach or by air he shaﬁ be paid an amount equivalent

5. For Statement of Objects and Reasons ste R.H.P. Extsa, dt. 21-4-1979 p. 547
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to one first class fare for such journey and if he is accompanied
by his spouse or any other petson to look after ag-d assist him
he shall be paid an amount equivaleat to two firstclass fares,
for such journey.™;

() after the existing section 7, the following section 7-A along with its
heading shall be inserted, namely:—

“7.A, House building advance.~~In case a - Minister does not avail

(¢) in the existing proviso to sub-section (1) of section 8, for the words -
“fifty rupees’’ the wards, “three hundred rupees” shall be substituted.

himself of the facility of motor car advance as provided. in
section 7, he may be paid by way of repayable advance such
sum of money, and subject to such ¢onditions, as may be deter-
mined by rules made in this behaif, for the comstruction of a
house or for the purchase of a built-up house.”; and

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
aed Deputy Speaker’s Salaries Act, 1971.—In the Himachal Pradesh Legislative
Assembly Speaker’s and Deputy Speaker's Salaries Act, 1971 (4 of 1971),—

(@) after the existing section 7, the following section 7-A along with
its heading shall be inserted, namely:—

“‘T-A. House building advance~In case the Speaker or the Deputy

Speaker does not avall himéelf of the facility of motor-car
advance as provided in section 7, he may be paid by way of
repayable advance such sum of money, and subject to such

" conditions, as may be determined by rules made in this behalf,

for the construction of a house or for the purchase of a built-
up house.”; .

(&) in the existing proviso to sub-section {1} of section 8, for the words
“ﬁﬁc?i, rupees”, the words “three hundred rupees™ shall be substi-
tuted; and : .

(c) after the existing section 10; the following section 10-A along with
its heading shall be inserted, namely:— -

“1

0-A. Free transit by ra;'lway.—-The Speaker and the Deputy
Speaker shall each be provided with two free nou-transferable -

first class passes, valid during the term of their office, which
shalt entitie each as well as his spouse or any other person

" accompanying him to look after and assist him to travel at

“for such journey.”

any time by any railway in India; provided the aggregate
distance so travelled in any financial year on the passes provi-
ded to each does not excead twenty thousand kilometres:

Provided that if the journey is performed by an air-conditioned
railway coach or by air he shail be paid an amount equivalent
to one first-class fare for such journey ang if he is accompanied
by his spouse or any other person to look afier and assist him,
he shall be paid an amount equivalent to two first-class fares
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4. Amendment of the Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members). Aet, 1971.—In the Himachal Pradesh Legislative
Assembly (Aliowances and Pension of Members) Act, 1971 (8 of 1971),—

(«) for the existing section 4-B, the following section 4-B along with
its heading shall be substituted, namely:—

“4-B. Constituency, secretarial and postal facilities allowance—TRere
shall also be paid to each member a constituency, secretarial
and postal facilitics atlowance at the rate of three hundred rupess
per mensem.”,

(b) after section 4-B, so amended, the following section 4-C and 4-D -
along with their headings shall be inserted, namely:—

“4-C. Advance of loan 10 members for purchase of motar-car.—There
may be paid to each member by way of repayable advance
such sum of money, and subject to such conditions, as may
be determined by rules made in this behalf, for the purchase of
motor-car, so that he may be able to discharge conveniently
and cfficiently the duties of his office as member.

“4-D. House building advance.—In case a member does not avail

' himself of the facility of motor-car advance as provided in

section 4-C, he may be paid by way of repayable advance such -

sum of money, and subject to such conditions, as may be deter-

mined by rules made in this behalf, for the construction of a
house or for the purchase of a built-up house.”;

(¢) for the sign *.” occurring at the end of sub-section (2) of section 5,
the sign *:”'s shall be substituted and thereafter the following pro-
viso shall be added; namely:—

“Provided that & member who instals ‘a telephone under this
sub-section,e shall also be paid telephone allowance at the rate of
three hundred rupees per mensem: ' '

Provided further thatif a member does not instal Ja telephone at
any place within his constituency or at his permanent place of resi
deace or at Simla, he shall be paid telephone allowance at the rate
of one bundred rupees per mensem.”;

(d) in sub-section (1) of section 6—
- (f) in the third proviso to clause (a) for the word “sixtecn”, the
. word “twenty” shall be substituted; and .- '
{ff) in clause (§) for. the words “the Himachal Pradesh Government
- Transport or-the Mandi-Kulu Road Transport Corporation®,
the words “the Himachal Road Transport Corporation®” shall
be substituted; and

(¢) after existing section 6-C, the following new section 6-D slong with
its heading shall be inserted, namely :— :

L
“6D. Recovery of Government dues from. compensatory allowance
or pension—(1) If any person to whom compensatory allow-
ance is admissible under this Act bas been a member during
any period earlier to his existing term and has not paid to the
State Government any amount peyable by him on account
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of any advance, any residential accomodation or any other
fecility of whatever nature provided to him by the State Govern-
ment during such catlier period. in his capacity as Minister,
Speaker, Deputy Minster, Deputy Speaker, Chief Parliamentary
Secretary, Parliamentary Secretary or member, the above
referred amount due from him may be recovered from his
compensatory allowance,

(2) If any person, to whom pension, is admissible under this Act,

has not paid to the State Government any amount payable by
him on account of any advance, any residential accom modation
or any other facility of whatever nature provided to him, by
the State Government in  his capacity as Minister, Speaker
Deputy Minister, Deputy Speaker, Chief Parliamentary Secre-
tary, Parliamentary Secretary or member, the above referred
amount due from him may be recovered from his pension.”

RS
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THE HIMACHAL PRADESH LEGISLATORS (MODIFICATIONS
QOF ALLOWANCES AND OTHER AMENITIES) ACT, 1983

(Act No. 16 of 19730
ARRANGEMENT OF SECTIONS

Sections
1. Short title and commencement.

2. Amendment of the Salarics and Allowances of Ministers (Himachal
Pradesh) Act, 1971.

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, 197].

4. Amendment of the Sajarics and Allowances of Deputy Ministers
(Himachal Pradesh) Act, i971.

Amensnent of the Himachal Pradesh Legislative Assembly (Allow-
ances and Peasion of Members) Act, 1971,

n

(Received the assent of the Gavernor of Himachal Pmdesh9n19-9—1983
and.was published in R.H.P. Extra., dated 22-9-1983, P.1043-104%)

An ¢t fo ainend the laws refating to the grant of allowances and other
anenities 1o the Ministers, Speaker, Deputy Speaker, Deputy Ministers
and Members of the Stare Legislature.

BE it cnacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-fourth Year of the Republic of Tndia ag follows:—

'_ 1. Shorr title and commencemeni —(1) This Act may be called the
Himachal Pradesh Legislators (Madifications of Allowances and other
Amenities) Act, 1933.

93(2) It shall come into force with effect from the st day of September,
3. ’

2. Awendment of the Salarics and Allowances of Ministers { Himachel
Pradeshy Aet, 1971.—In the Sajaries and Allowances of Ministers (Himachal
Pradesh) Aet, 1971 (3 of 1971),—

(a) for the existing section 3-A, the following new seetion 5-A, along
with its heading, shall be substituted, namcely :(—

“5-A.  Free iransit by raibvay or by air--Fach Minister durjng
the term of his office shall be provided with coupen books which
shall ¢ntitle jim and his spouse or any other person accompanying
to look after and assist him to travel by first class atany time by any
raifway in India as per current coaching tarrif issued by the Governe
ment of India, Ministry of Railways (Railway Board); provided the

- For statement OF Ojcts dad Reasons See P Eniral, dated 24-8-1983, . 830,
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aggregate distance so travelled in any financial year does not exceed
twenty thousand kilometres:

Provided thiat the Minister and his spouse or any other person accom-
panying him to look after and assist him may travel by air con-
ditioned railway coach against the coupons to which he is so
entitled:

Provided further that if the journey is performed by him by air,
he shall be paid an amount equivalent to one first class fare
for such journey and if he is accompanied by his spouse or any
other person to look after and assist him, he shall be paid an
amountequivalent to two first class fares for such journey :

Provided further that the aggregate amount payable either against
the coupons or journey performed by air in a financial year does
not excecd the amount payable for twenty thousand kilometres
by first class railway ticket.

Explanation,—For determining the aggregate distance under this section,
the distance travelled in any financial year by raillway orair
under section 10-A of the Himachal Pracesh 1 egislative Assem-
bly Speaker'sand Deputy Speaker’s Salaries Act, 1971(40f 1971),
or under section 6 of the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971 (8 of 1971),
or under section &-A of the Salaries and Allowances of Deputy
Minister (Himachal Pradesh) Act, [971(5 of 1971), shall be
taken into account.”;

(b) for the existing words, figure and sign “In case a Minister does
not avail himself of the fucility of motor car advance as provi-
ded in scction 7, he may bz paid’’ occuarring in section 7-A,
the words “There may be paid to a Minister” shall be substitu-
1ed ; and :

TR »

{c) for the words and sign ‘‘three hundred rupees.’” occurring at the
end of the first proviso to sub-section (1) of section 8, the words
and sign “four hundred rupees:’” shall be substituted and after
the first proviso so amended, the following new second proviso
shall be inSerted, namely:—

“Provided further that a Minister may continue to avail himself
of the facility of telephone provided tohim for a period
not excceding 135 days from the date of his ceasing to be a
Minister.’”

3. Amendment of the Himacha! Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, 1971.—in ke Himectal Pracesh
Leg'slative Assembly Speaker’s and  Deputy Speaker’s Salaries Act,
1971 (40f 1971),—

(¢} fortheexisting woids, figureand sign *’'In case the Speaker or the
Decputy Speaker does not avail himsclf of the facility of motor
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car advaoce as provided in section 7, he may ke paid” occunring
in section 7-A, the words *“There may be raid to the Speaker
or the Deputy Speaker * shall besubstiiuted ;

(b) for the words and sign ‘‘three  hundred rupees,” occurring
at the end of the first proviso to sub-section (1) ¢fsection §the
words and sign ““four hundred rupecs:” shall be substituted and
after the first proviso so amended, the following new second pro-
viso shall be inserted, namely: —

“Provided further that the Speaker or the Deputy Speaker as the case
may be, may continue to avail himself of the facility of telephone
provided to hin for a period not exceeding 15 days from the date
of his ceasing to be the Speaker or the Deputy Speaker, as the
casemay be; and

(c) for the existing section 10-A, the following new section 10-A,
along with its heading, shall be substituted, namety:—

“10-A. Free transit by railway or by air.—The Speaker and
the Deputy Speaker during the term of their office shall
each be provided with coupon books which shall entitle
him and his spouse or any other person accompanying
him to lookafterand assisthim to travel by firstclass at any
time by any railway in India as per current coaching tarift
issued by the Government of India, Ministry of Railways
(Railway Board); provided theaggregate distance so traveljed
in any financial year does not cxceed twenty thousapd
kilometres :

Provided that the Speaker or the Deputy Speaker, as the case
may be, and hisspouseor any other person accom panying
him to look after and assist him may travel by air condi-
tioned railway coach against the coupons to which he is
soentitled :

Provided further that if the journey is performed by him by air be
shall be paid an amount equivalent to one first class fare for
such journey and if he is accompanied by his spouse orany
other person to took after and assist him, he shall be paid
an amount equivalent to two first class fares for such journey :

Provided further that the aggregate amount payable either
against the coupons or journey performed by air in a Anan-
cial year does not cxceed the amount payable for twenty -
thousand kilometres by first class railway ticket,

Explanation.—For determining the aggregate distance under this
section, the distance travelled in any financial year by availing
of the facility for free transit by railway or air under section
3-A of the Salaries and Aliowances of Ministers (Himachal
Pradesh) Act, 1971 (3 of 1971} orunder sub-gection (1) of sec-
tion 6 of the Himachal Pradesh Legislative Assembly
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(Allowancesand Pension of Members) Act, 1971 (8 of 1971), or
under section 6-A of the Salaries and Allowances of Deputy
Ministers (Himachat Pradesh) Act. 1971 (5of1970). shall be
taken into account.”

4. Amendment of the Salaries and Aflowances of Deputy Ministers
(Himachal Pradesh Act), 1971.—In the Salaries and Allowances of Deputy
Ministers (Himachal Pradesh) Act, 197§ (5of 1971),—

(1) Forthe existing section 6-A the following new section :6-A, ualong
with its heading, shall be substituted, namely:—

“6-A. Freetransit by railway or by aif.—Each Deputy Ministe”
during the term of his office shall be provided with coupon
books which shall entitle him and his spouse or any
other person accompanyiog him to look after and
assist him to travel by first class at any time by any
railway inludia as per current coaching tarriff issued by
the Government of India, Ministry of Railways (Railway
Board) ; provided the apercgate distance so travelled in any
financial year does not exceed twenty thousand kilometres:

Provided that the Deputy Minister and his spouse or any other
person accompanying him to ook after and assist him may
travel by air conditioned railway coach against the coupons
to which he is so entitled :

Provided further that if the journey is performed by him by air,
he shall be paid an amount equivaient to one frst class fare
for such journey and if he is accompaaicd by his spouse or
any other person to look after and assist him, he shail be
paid an amount cquivalent to two first class fares for
such journey :

Provided further that the apgregale amount payable either against
the conpons or journey performed by air in a financial year
does nol exceed the amount payable for tweaty thousand
kilometres by first class railway ticket,

© Explanation.—For determining the apgrepate distance under
this section, the distance traveiled in any financial year by
railway orair under section 5-A ofthe Salarjes and Allowances
of *Ministers (Himacha] Pradesh) Act, 1971 (3 of 1971), or
under section 10-A of the Himachal Pradesh Legislative
Assembly Speaker's and Deputy Speaker’s Salarie; Act,
1971 (4 0of 1971). or under section § of the Himachal Pradesh
Lepislative Assembly (Allowa nces and Pension of Members)
Act, 1971(8of 1971) 5,hall be taken into account.”

(&) Jor the cxisting words, figure and sign “In case a Deputy
Minister does mnot avail himself of the facility of moto- car
advance as provided in section 8§, he may be paid™ accurring in
section 8-A. the words “*There may be paid 102 Deputy Minister™
shall be substituted ; and
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{¢) for the words and sign “threc hundred rupees™ occurring at the
end ol tlic lirst proviso to sub-scotion (1) of section 9, the words
and sign “four hundred rupees:™ shall be substituted and after
the first proviso so amended, the {ollowing new second proviso
shall beinserted, namely —

“Provided further that a Peputy Minister may continue fo avail him- -
selt of the facility of telephonc provided to him for 2 period not
exceeding 15 days from the date of his ceasing to he a  Deputy
Minister.” :

5. Amendment of the Himachal Pradesh chisfa!fve Assembly (Allow-
unces and Pension of Membpersy Aet, [971—in the Himachal Pradesh
Legislative Assembly (AHowances and Pension of Members) Act, 1971

(8 of 1971),—

" (a) for the word “‘forty-tfive’” occurring in clause (i{) of sub-section
{1) of section 4, the word “‘fifty-one™ shall be substituted ;

(b) for the existing word “three” occurring in section 4-B, the word
“five"'shali be substituted ;

{¢) lor the cxisting words, letter, figurc and signs “In case @ member
does not avail himself of the facility of motor car advance as
provided in section 4-C, he may be paid™ occursing in scction
4.D, the words “There may be paid to a member’ shall be sub-

stituted ;
() in sub-seetion (2) of section 5—

* (i) forthe word “three” occurring in the lirst proviso, the word
- “*four” shall be substituted ; and

(if) for the words “one hundred” oceurring in the second proviso,
) the words “one hundred and fifty” shall be substituted ; and

- (g) for the existing section 6, the following new section-6, along with
its heading, shali be substituted, namely:—

. “g. F;;ee transit by railway or b y‘-r.;frar by State Transport Under-
taking—(1) Every member shall be provided with,—

() coupon books which shall entitle him and his spouse or any
other person accompanying him {o look after and assist
himto travel by first classat any time by any. railway in
India as per current coaching tariff issucd by the Govern-
ment of - India, Ministry of Railways (Railway Board) ;
provided the aggregate distance so travelled in any [inancial
year does not exceed twenty thousand kilometres :

Provided that the member and his spouse or any other person
accompanying him to look after und " assist him may travel
by air conditioned rajlway tcoach against the coupons to which

he is so entitled :
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Provided furiher that if the jouraey is performed by him by air,
he shall be pald an amount equi valent to one ﬁrst class farc-
for auch_l, curne)

Pravided further that he shall not be entitled to perform more
thitn Lwo return journeys by’ mr ln any ﬁnanctal )ear

Provided further that the aggregate amount payable either
" againstilie coupons of journey petformed “ny air ind Ainancial
year does notexcecd the amount payable fof ‘tiventy thousand

kilometres by first class railway ticket. r

* Explunation. —For dr:tcrmmmg the aggregate distance under this
s;cnon the d:st.tncc travelled inary. hnancml year by rallway

or air under section S<A of thc Salamcs and Allowances

of Ministers (Himachat Pradesh) Act, 1971 (3 of 1971), or
undersecnon [0-A of the Himachal Pradesh Legislative
Assembl_y Speakcr s and Deputy Speaker § S-tlancs Act,
1$71(4 of 1971), or under section 6-A of the Sataries and
Allowances  of  Tleputy Ministers (Himachal ‘Pradesh) -

Acl, 1970 (50l 1871}, shallbe taken into account and

(f?) twa, free nnn—transferable passes wlu,c]} 5!14“ cntltlehjm and his
wnfe or any other person Accompanying }urn to look afrer and
assist him to travel at any time without payameant of farg and
passenger tax thercon by any public service vehicle of the
Himachul Road Transport Corp_oraiipn.

(2) Thc coupon, books aud the Iree passes. :ssw.d 10 i, member under

. quh section (1) sha.ll be valid for the tern 01 “his. office and on the

expiration of such term thes;. shall be surrendered by him 1o the
Secrctary of the H;m’tchal Pradesh Lemsl:n.ne Assembly

(3), Nothing, in_this, scction shall, be construed as dlsenpthpg a
member to any travelhn“ a‘.h}wanoe to. whmh he is: otherwise

entitled under the provisions of this Act or rules nade therzunder,’;
and. - . " . . . . . P T

(f) for, the sign (e or.:t::urrmt:r at the cnd of section 6- C the sign ¢
shall he substltutcd and thcreaftcr thc foilowmg pgouso shail be
mserted namely —

‘_Prowdcd that a person who is not entitled to pengion under this
section either hy virtue of the prows:ons contained in sub-
section (3) of Section 6-B or because he las served for a
period less than five years, shall be entitled to the aforesaid
medicl‘al facilities.”.
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